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KAIROSOFT Al SOLUTIONS LIMITED

(Formerly known as Pankaj Piyush Trade and Investment Limited)
CIN: L22209DL1982PLC256291

Registered Office: DPTG12, F-73& &0, DLF Prime Towers,
Okhla Industrial Esfate, South Defhi, New Delhi-110020

Tel: +91 9818502247 Email: infopptinvestment@gmail. com 2
Website: www kairosolLal

Contact Person: Bhag Chand Sharma, Company Secretary & Compliance Officer 3. [ URL of website

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF 2| Detals of place where majority of fixed
KAIROSOFT Al SOLUTIONS LIMITED ("OUR COMPANY" OR 'THE ISSUER") ONLY assets are located

NOTICE FOR CHANGE IN RIGHT ISSUE PERIOD

INVITATION FOR EXPRESSION OF INTEREST FOR KAGAZ PRINT-N-PACK INDIA PRIVATE
LIMITED OPERATING IN PACKAGING MATERIALS AND PRINTING WORKS

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along |KAGAZ PRINT-N-PACK INDIA PRIVATE LIMITED
with PAN/CIN/LLP No. CIN: U74899DL1994PTC057191
PAN: AAACK1048B

Registered Office: D-18, 1st Floor
Saraswati Garden, New Delhi -110015

The company is not having its own website.

The company is engaged in packaging
Materials and Printing Works and the
project is located at: D-18, 1st Floor
Saraswati Garden, New Delhi-110015

ENVIRO INFRA ENGINEERS LIMITED

CIN: L45200DL2009PLC191418
Regd. Office: Unit No. 201, 2" Floor, RG Metro Arcade, Sector-11, Rohini, New Delhi-110085
Phone :011-40591549; Email: investors.relation@eiepl.in; Website: www.eiel.in
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Address of the registered office

NOTICE OF POSTAL BALLOT AND REMOTE E-VOTING INSTRUCTIONS

Notice is hereby given that pursuant to the provisions of Sections 108, 110 and all other applicable provisions, of the Companies Act, 2013 and rules
made thereunder, the applicable guidelines/ circulars issued by the Ministry of Corporate Affairs (‘MCA’), SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and other applicable laws, Rules and Regulations as amended from time to time, Enviro Infra Engineers Limited

This corngendum (“Corrigendum”) should be read with conjunction with the 5. |Installed capacity of main products/ services | Nil « " : . , . . ;

advertisement dated Monday, 17th February, 2025 published in relation o Rights | [~ TQuantity and value of main products/ (“the Company”) is seeking the approval of its members through Postal Ballot by way of remote e-voting only (‘e-voting’) on matters as stated in
Issue of Kalrosoft &l Solutions Limited. The Right's 1ssue Comimittee of the Board of ) services sold in last financial year Nil the Notice of Postal Ballot dated February 6, 2025 (“the Notice”). The Notice is available on Company’s website at www.eiel.in/investor, Bigshare
Uirectors of the company at its meeting held on Monday, 17th February, 2025 has 7. [Number of employees/ workmen NIL Services Private Limited (‘Bigshare’) at https:/ ivote.bigshareonline.com and on the websites of National Stock Exchange of India Limited at

considered and approved the modification of the rights issue period starting from

www.nseindia.com and BSE Limited at www.bseindia.com.
Thursday, 20th February, 2025 to Monday, 3rd March, 2025 (both days inclusive).

8. [Further details including last available financial

Can be sought by sending a request to
statements (with schedules) of two years, lists

the Resolution Professional at: Members are hereby informed that:

Issue Schedule; of creditors, relevant dates for subsequent|cirp kagazpp@gmail.com
; avenis ofihe process are availablaat: a) Inaccordance with MCA Circulars, the Company has completed the dispatch of the Notice (containing draft resolution along with the explanatory
et o 2L SaE 9. [Eligibilty for resolution applicants under|CGan be sought by sending a request to statement, e-voting particulars and detailed procedure/ instructions on remote e-voting, etc.) on Monday, February 17, 2025 via electronic
Last Data for credit of Rights Entidement | Friday, 14th February, 2025 | section 25(2)(h) of the Code is available at: |the Resolution Professional at: ’ gp ed p , , ing, €tc.) 0 ‘ y’, y i,
lssue Opening Date Thursday, 20th February, EDES | cirp.kagazpp@gmail.com mode only, to. the mempers whose e-mail addre§ses are reg|§t§red with the Deppsﬂory Part|C|pant§ ( pP ) / Depository and whqse names
“Last Date for On Market Renunciation of the 10. | Last date for receipt of expression of interest | 05-March-25 are recorded in the Register of Members or Register of Beneficial Owners maintained by the Depositories as on the Cut-off date i.e. Friday,
Right Entitiement Tuesday, 25th February, 2025 11.| Date of issue of provisional listof [ 0\ February 14, 2025 (‘Cut-off Date’).
ssug of Closing Date™~ Monday, 3rd March, 2025 | prospective fesclition Spplicants The Company is pleased to provide remote e-voting facility to its members through Bigshare, to cast their votes electronically on the resolution
Finalization of Basis of allotment (on and about) | Wednesday, 12th March, 2025 12. ,[Loa;trg\f}i?ofr?;f#s?m'ss'on of objections | 5 1o ko5 as set forth in the Notice. Please note that in compliance of MCA Circulars, the assent/ dissent of the members on the resolution proposed in
Date of Aliotment {on and about) | Tuesday, 16th March, 2025 | T3 T ast dote of esus T Fral Ter of the Notice will be considered only through the remote e-voting system. Accordingly, physical copy of Notice, Postal Ballot form and pre-paid
Date of Credit Rights Entiiement {on and about) | Tuesday, T1th February, 2025 | | prospective resolution applicants 14-March-25 business reply envelope have not been sent to the members for the Postal Ballot, as permitted under MCA Circulars.
_ME ”1..Ubb”g. .a”'i Tradkng (on and ahout) pecnaaty, éh 4 Ma“_"l ﬁﬂ_’!‘."' 14.|Date of issue of Information memorandum, The voting rights of members shall be in proportion to their share in the paid-up equity share capital of the Company as on the Cut-off date. A
Eligivie Equity Sharsholders are raquested tn ensure that renunciation through off-market evaluation matrix & request for resolution| 16-March-25 person who is not a member as on Cut-off date should treat the Notice for information purpose only.
transfar s comipéeted i such 2 manner that the Rights Entitlement are credited to the demat plan to prospective resolution applicants , ,
account of the Renounces onor prior the 1ssue Clasing Date 15 | Lasi date for submission of Resolufion Plars | 15-Apri-2 The remote e-voting period shall starts from Tuesday, February 18, 2025 at 9:00 A.M.(IST) and ends on Wednesday, March 19, 2025 at 5:00
i sl iz ; 2 . pril-25 e ) . . o
Our Board orthe Rights 1ssue Commitiees will have the right to extend the [sste Pernod as — . . . P.M.(IST). The remote e-voting will not be allowed beyond the aforesaid date & time and the e-voting module shall be forthwith disabled by
It ay dtermine from time to time but nol exceeding 30 days from the lssue Opening Dalp | | 16.{Process emall id fo submit EOI Cip Xegazpp@gmal com Bigshare upon expiry of aforesaid period. Once the vote on the resolution is casted by the member, the same shall not allowed to the changed
{inclusive of the |ssus Opening Date) or such other fime as mayba permitted as per| | 17.|Details of the Corporate Debtor’s i ' ,

subsequently.

If case of any query, clarification(s) and/or grievance(s) in respect of remote e-voting, members may refer the Frequently Asked
Questions (“FAQ’s”) and i-vote e-voting module available at https:/ ivote.bigshareonline.com under download section or you can mail to
ivote@bigshareonline.com or connect at: 1800 22 54 22. Members may also write to Company Secretary at investors.relation@eiepl.in.

registration status as MSME

appdicable Bw, Further, no withdsawat of application shall ba peemitted by any applicant aftes
the Issue Closing Date.
The letter of offer dated B5th February, 2025 and the advertisement dated Monday, 17th
February, 2025 shall be read in conjunciion with this Corrigendum and stands suiably
miodified to the axtent of the information set out above.
For On Behalf of the Board of Directors
KAIROSOFT Al SOLUTIONS LIMITED

Sd/-

Anurag Nirbhaya

Resolution Professional

In the matter of KAGAZPRINT-N-PACK INDIA PRIVATE LIMITED
Regn. No.: IBBI/IPA-001/IP-P00870/2017-2018/11468

AFA Valid Upto 30.06.2025

Date: 18.02.2025

Place: New Delhi Since the entire shareholding of the Company is in dematerialized form, all the Members are requested to register/update their email addresses

with their respective Depository Participants.

Sd/-
Date: February 18, 2025 Mr. Sagar Khurana The Board of Directors has appointed Shri Alok Jain, Practising Company Secretary (ACS 30369; COP No.: 14828), as scrutinizer to scrutinize
Place: Delhi Managing Director the remote e-voting processes in a fair and transparent manner and they have communicated their willingness to be appointed and will be
available for the said purpose.
JANA SMALL FINANCE BANK | Registered Office: The Fairway, Ground & First Floor, Survey No.101, 11/2 & 12128, Off Domlur, Koramangla Inner Ring Road, Next to EGL The results of the Postal Bgllot/e-voting will be announc.ed.on or before Friday, March 21, 2025. The voting results and scru.tinizer’s report
uMmJ Business Park, Challaghatta, Bangalore-560071. Regional Branch Office: 16/12, 2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005. shall be placed on the website of the Company at www.eiel.in, Bigshare at https:// ivote.bigshareonline.com and shall also be displayed at the

registered office of the Company. The results shall simultaneously be communicated to the Stock Exchanges where the Company’s shares are
listed.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance Bank
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the

For Enviro Infra Engineers Limited

notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons. Sd/-
Sr. Name of Borrower/ Loan Account Date of NPA |, o Date: 17.02.2025. _ Piyush .Jaln
No.| Co-Borrower/ Guarantor/ No. & Details of the Security to be enforced & Demand Rs. | as on Place: New Delhi (Company Secretary and Compliance Officer)
' Mortgagor Loan Amount Notice date '
1 1) M/s. Mahesh, Prop. Details of Secured Assets: Mortgaged Immovable Property - Schedule Property -
Sarojni Nagar Sale Loan A ¢ |Part“A": Hypothecated Moveable Assets: First Charge on all Raw materials and stock | - .\ o Rs.1,50,447/-
Individual, Represented by oan Account i, the books of account and receivables and book debts of the business premises of the | “2'¢ © "| (Rupees One
its Partner Mr. Mahesh No. company i.e., M/s. Mahesh, Prop. Sarojni Nagar Sale Individual. 01-02-2025 Lakh Fifty
Kumar, 2) Mr. Mahesh Part-'B': Mortgaged Immovable Property - Schedule Property - Property Details-1:
Kumar, Slo. Mathura | 4923944000390 | - Rakba 125 Sq.yds Part 5/6 Bhag Bakdar 104.17sq Gaj and Tamir Rakba 85 Sq Gaj| Demand | Thousand Four
Parasad (Borrower), Loan Amount: Part 5/6 Bhag Bakdar 70.83 Sq Gaj House Tax Number 3759. According Naksha Min | Notice Date: Hundred Fourty TCHHLO |Mr. Sachin | Asan 06/0212025, an amount of | 06.02.2025
3) Mrs. Prem Devi, Rs.3.33.000- |Shilka Hajabajrang Lal Salam Baka Mohallan Banjarwara Rewari Tehsil and Dist. Rewari. | 44 09 5905 Seven Only) as ' ' TZ00001 |Singh Rs. 16,72,475- (Rupees Sixteen Lakh &
W/o. Mathura Parshad T Owned by Mrs. Prem Devi, W/o. Mathura Parasad. Bounded as: East: Rasta, West: on 12-02-2025 Reqd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpalrao DUZETET | (Borrower) Seventy Two Thowsand Four Hundred | 01,02,2025
(Guarantor) Heera Lal, North: Chownk Nagar Parishad, South: House of Maman Chand. T AT A FEHTI Marg. Lomer Parel, Mumbah400013 CIN No.. USTIS0MHR006RLE TETEE! TCfi IBFL.I i & Mrs. Raj Seventy Five Only) is due and payable by
Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown £l ' 2000010 Kurmari you under the loan account TCHHLOT

20000100287873 and an amount of
Rs. 81,269/ {Hupass Eighty One
Thousand Two Hundred Sixty Mine Only) is
due and payable under the loan account
No. TCHINOT20000100294300 by you ie.
tolaling to Rs. 17,53,744)- |Rupees
Seventesn Lakh Fifty Three Thousand
Seven Hundrad Forty Four Cnly)

Description of the Secured Assels | Immovable Properties | Mortgaged Properties:-
all Prece & Parcals OF, Built-Up Properiy bearing no. 172, with roof. buditon Third Floor with
gll RoofTerace rights eastem side portion, Land area measuring 63 Sq. Yards., Out of total
land area measuring 126 5q. Yards., oul of khasra no 706, situated in Revenues Estate of
Yillage Nawada, Delhi state Deihi, colony known as Shyam Park, Uttam Nagar, New
Delhi=11005% with one Bike Parking space, alongwith ownership rights in the
underneath land with all common amenities menfioned in Sale Deed. Boundaries:

East: Property no 157, West: Partof Plot, North: Bosd, South: Other Property

in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan
account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in Column
No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Date: 17.02.2025, Place: Rewari

L} HDFC BANK

pzradzon [(Co-Barrower)

DEMAND NOTICE

ial Asses and Enforcement of Seculity
Inberest Act, 02 (*Act") read with e 3 o the Secury Interest (Enforcement) Rudes, 2002 (*Rules”)

Whereas the undersigned being the Authorised Officer of Tata Capital Housing
Financa Limited (TCHFL) under he Act and in exercise of powers conferred under
Section 13 {12} read with Rule 3 of the Rules already issued detalled Demand Natice
dated bebow ura-::IEI section 132) of the Act, calling wupon the Borower{syCo-
Borrowes(s)iGuarantor(s) (all singularly or together referred lo “Obligors"VLegal
Heir{s)Legal Representative{s) listed hereunder, to pay the amount mentioned in
the respective Demand Notice, within B0 days from the date of the respactive Molice,
as per defalls given below, Coples of the sasd Nolices are served by Registered Post
AD. and are available with the undersigned, and the said Obligoris)Legal
HelrnsWLeagal Representative(s), may, if they so desira, collect the respeciive copy
from the undersigned on any working day during normal office hours.
In connection with the above, Molice is hE'ab}n given, once

Under Section 13121 of the Securfisation and Recanstrustion of Finnc

Sd/- Authorised Officer, For Jana Small Finance Bank Limited

HDFC Bank Limited

Branch : The Capital Court, Munirka, Olof Palme Marg, Outer Ring Road, New Delhi-110 067
Tel. ;. 011-41596568, CIN LESS20MH1924PLCOROS18, Website: www hdfchank, com

POSSESSION NOTICE

am, to the said

(Co-borrower & Mortgagor), MRS, Lakh Ten Thousand

of Late Mr. Deepak Ansal (Co- as on 30-NOV-2023

(HUF) {In its capacity as Co-
Borrower), Shree Satya Sai

gituated at 19 Curzon Hoad (Mow

Prezent and Future

fSecured Asset will be subject to the mortgage of HDFC.
Act, inrespect ofime available to redeem the secured asset's.
hours.

Place: Delhi-N.C.R.
Date : 17-Feb-2025

1 to 2 of the immovable property! secured asset described herein above in exercise of powers conferred on himthem under Section 13 (4)
of the said Act read with Rule 8 of the said Rules on the dates mentioned above.

The borrowers / Mortgagors / Legal Heirs and Legal Representatives mentioned hereinabove in particular and the public In general are
hereby cauticned not to deal with the aforesaid immovable property [ secured asset and any dealings with the said Immovable Property

borrowers /Mortgagors/ Legal Heirs and Legal Representatives attention is invited to the provisions of sub-section (8) of section 13 of the

Copies of the Panchnama drawn and Inventory made are available with the undersigned, and the said the borrowers / Mortgagors / Legal
Heirs and Legal Representatives is requested o collect the respeclive copy from the undersigned on any working day during normal office

For HDFC Bank Ltd.
Sdi-

Description of the Secured Assets | Immovable Properties | Morigaged Properties:-

Sale Deed. Boundaries:- East- Block, West- House no. 4608, North- 18 Ft Wide Road

Whereas theAuthonsed Dfﬁc:er of HDFC Bank Limited (erstwhile _HI;?FG Limited having amalgamated with HDFC Bank Limited I:u}-' uiﬂun Obfigor(s) (Legal Heinls)Legal Representative(s) 1o pay io TCHFL, within 60 days | TCHHLD (Mr. Kapil Dev As on 07/02/2025. an amount of :UT.UE.EEIES
of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbal vide order dated 17th March 2023) (HDFC), under the Securitisation from the date of the respective Matice/s, the amount indicated herein below against 7200001 |(Barrower) Rs. 43,29, 746/- (Rupees Forty Thees Lakh &
And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act") and in exercise of powers conferred their respective names, together with further interest as detalled below from the | 0019313 | Mrg, parul | Twenty Nine Thousand Seven Hundred Forty | 03.02.2025
under Section13 {12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Naotices under Section 13 (2) of ’Egﬂggﬂ;ﬁ ”;tgg rﬂﬁ-n"‘ﬁmﬁ.E}f'ggrér;fnt.'alﬁtmgn%dL‘tﬂ;ﬁfﬁﬁﬂ@?ﬂﬁtﬁaﬁﬂ TE?*IIE;-IEI? Devi Sik ?ﬁ'fil is due and ﬁﬂ;ﬂaﬁﬁuﬁmi
e - . : 4 : : : I : | z } fwritings. . & loan accoun
the said Act, calling upon the fﬂEImeg.bnrmmﬁ lo pay the amounts r:nemmnfd against the:fr r?ape::ilye names together with interest axeculed by the said Obligor(s). s sacurlty for due repayment of the loan, the | 2000010 (Co-Borrower) 00193198 and an amount of Rs. 195878 |
thereon at the EFI-FI!I{:EHE rates as mentioned in the E-E_II:I n_cutlces.- within 60 days from the date of of the said Notice/s, incidental expenses, fnll:luwing scured Asset{s) have been mortgaged to TCHFL by the said 0195284 (Fupaes Orie Lakh Ninely Five Thousand
costs, charges etclill the date of payment and/orrealisation Obligor(s) respectively, Eight Hundred Seventy Nine Only] is due
Sr. Name of Borrower(s) / Outstandin Date of Date of Description of Loan | Mams of Obligor(s)Legal Total Outstanding Dus | Date of Demand and payable under the loan account no
No Legal Heir{s) and LL;EI Dues g Demand Physical Immu\rahIEFruperty / Ackount N | HelisiLagar Reposiniaiioio)| . Fis s oivbebov Daton__ Moo & NP Ly mEHIHFﬂéME;ﬂ;EELEEEEEEI[;w you E't},
! - T , ing o Rs. 45,25,625 - (Aupess For
Representative(s Notice | Possession Secured Asset TCHHLO3 |Mr. Munish (Borrower) |  Ason06022025,an | 06.02.2025 | :
P i2) 530001001 | & Mrs. Lakshmi amount of Rs. 12,64,070 - & T Lt Ty Five T et
1. |MR. KUSHAGR ANSAL (In his Rs.34.35,64 503/~ | 12-DEC- | 14-Feb-2025 | Unit No. UB-16 (carpet area 100 43323 & | ico-Borrower) (Fupees Tweive Lakh Sixy | 03.02.2025 tindved Twemy Tve )
capacity as Co-Borrower as well as (Rupeeas Thirty Four 2023 5q.11.), Upper Basement, Surya Kiran ;EH:IIEEI%- Four Thousand Seventy I:Iasv.:_rlptlnn of the Eacu‘_ratll.h.ssa.ls .!_ Immovable Proparties .'_Hnrtgagnd_Pmpm:tlas:-
legal heir of Late Mr. Deepak Ansal | Crore Thirty Five Lakh Building Plot No. 6 , Block No.134, B08 & Pk 18 ikl Qi puvetg solithe bl Abelolscdbmbiog e Sl S S sl
(Co-bormower & Mortgagor), MRS. Sixty Four Thousand situated at 19 Curzon Road (Now TCHING3S m:uﬁmnTgHLHHI mn 59 urf,ﬁ]hgf qﬂ:ﬂ,ﬁﬁagﬁﬂ""ﬁg'ff“é"“’lf;'d?'pai?'uf Eﬂ;ghm'fﬂ?ﬂﬁ ,I,-,Inraiuanrti,i.sr
DIVYA ANSAL (In her capacity as Five Hundred and Known as Kasturba Gandhi Marg,) 900010014 000100143323 and an village Chvowikt Mubarkabad g:ﬂdn know 35 Dnlar r'-;;;ar. Hansa Puri, Tri Nagar, Delhi-
Mortgagor & legal heir of Late Mr. Three Only) Due as New Delhi With Construction thereon 5143 amount of Rs. 1,08.205- 110035 with all comman amenities mentioned in Sale Deed. Boundaries: East - Gali
Deepak Ansal (Co-borrower & on 30-NOV-2023 Fresentand Future (Aupees One Lakh Eight BFt. Wide, West - other's Property, Nerth - Hansa Pun Main Road, South - Other
Mortgagor) & MR, KARUN ANSAL Thousand Two Hundrad Property
(In his capacity as Legal Heir of Five Gnly) Is due and TCHHLO | Mr. Rakesh As on 07/02/2025, an amountof | 07.02.2025
Late Mr. Deepak Ansal (Co- payable by you under 7200001 | Kumar Rs. 11,397,375 (Rupses Esven Lakh Thirty | &
borrower & Mortgagor) Deepak Loan Account No. DO13067 | iBarrower) Seven Thousand Thres Hundred Seventy | 03.02.2025
Ansal & Sons (HUF) (Mortgagor), TﬂHI“@m+m:4?1ﬂ 68 2 Ms Five Only| is due and payable by you
Shree Satya Sal Construction & skl by TCHINOT | o o i Dy | under the loan account TCHHLO720000
Devel t Pvt Ltd (in it |Rs. 1,26,312- [Rupees One 2000010 100190676 and an amount of Rs. 59,006/
evelopmen inits Lakh Twensy Six Thouzand p19401 ((Co-Borrower)) "o "o Fifty Nine Thousand Sig Orily) is
Capacity as Co-Borrower& Three Mundred Twelve (Fiupe ¥t
Mot _ : due and payable under the loan account
gagor of other morgaged Oriy) is due and payable
no TCHINOT20000100196401 by you i.e.
property), & Vantage Estate & by you under Loan totaling 1o Rs. 11,96,381/- (Rupees Eleven
Infrastructure Pt Lid (mortgagor of ‘Account Ne. TCHIND33300 Lakh Ninely Six Thousand Three Hundred
other Morigaged Property) 0100236304 i.e. totaling to Eighty One Only)
5 LRGSR, e b ipti fihe S d A i hl. P o | Mort dP rti
2. |MR. KUSHAGR ANSAL (In his Rs.18.17,10,634/- | 12-DEC- | 12-Feb-2025 | Unit No. B -7B (carpet area 1179 Fourteen Lakh Ninaty Eight BT O I AN RN ATHTICVATL W T DPSINAS | MCT e LYDpErERS:
capacity as Borrower as well as (Rupees Eightaen 2023 Sq.ft.), Basement Floor, Surya Kiran Thausand Five Hunared ﬁﬂinzliﬁi fzﬂf EEE El_:l; r;:il ,f,;,z Lﬁl';‘;‘ﬁgﬂ ;ﬁ[,ﬁ'”ﬁf@._?‘;;‘ﬁﬁ{ E:,ﬁ
legal heir of Late Mr. Deepak Ansal Crore Seventeen Building Plot No. 6 . Block MNo.134, Eighty Seven Only) 2 N Aupkiends ; g el '

Locality Naraka, Dalhi -110040 with all common amenities mentionad in Sale Deed,

Propriators & Ms, Priti Garg Minaty Four Thousand Egm |

DIVYA ANSAL (In her capacity as Six Hundred and Known as Kasturba Gandhi Marg,) All piece & parcels of Residential Flat no 4578, Nyay Khand-11/4578, on second Floor, | T SHHED |Mr. Shubham Garg As on 07022025, an | 07.02.2025
Mortgagor & Borrower & legal heir | Thirty Four Only) Due Mew Delhi With Construction thereon EWS, covered area measunng 20,14 Sa. Mirs., situated at Indirapuram, Ghaziabad, ?&uﬁgg (Borrower) & W's Darshana | amount of Rs. 31,94 842 .
Tehsil & District Ghaziaba, Uttar Pradesh with all common amenities mentioned in Foods through its (Fupees Tricty One Lakh |03,02.2025

Five Hundred Thirty Three Only) iz due
and payable under the loan account no

r : :

mﬁﬂﬁﬁ:&&hﬂgﬁl{%ﬂgﬁg gagﬁal:-z:ily as Soult-Nouss N, 4565 {Co-Borrawer) | uboRc:nory T S |
Legal Heir of Late Mr. Deepak TCHHLO | Mr. Ha!en:ler As on 06/02/2025, an amount of As. 06.02.2025 | Description of the Secured Assets / Immovable Properties | Mortgaged Pmparfie:a:-
Ansal (Co-borrower & Mortgagor) 7200001 | Nawariya 22,768,250 {Rupees Twenty Two Lakh & All Piece & Parcsts of. 1. Buill Up Freehold Property Bearing o, 50, #rea measuring 31,69
Anzal Town Proissts Pyt | id | 0015723 (Borrower) Seventy Eight Thousand Two Hundred Fifty | 03.02.2025 | 54. Mirsin Block- G, Pocket -20, Sector-7, Sileatad in the layeut plan of Rohini, Resdantial

E il { Ton T . K E& 2 Mr. Rachna | Only) is due and payable by you under Scherne, Delhl-110085 with all commaon ameanities undar sale dead, Boundarias: East
(Erstwhile Known as Top ra-::_ TCHINOT (Co-Borrower) the loan account TCHHLOT20000100157 = Piotno. 51, West = Plot no, 43, North = Fiot no. 07, South = Open, 2. Built- Ug Freehold
infotech Pvt Lid) (In its Capacity as 2000010 238 and an amount of Rs. 1,19,533- Property Bearing no. 51, area measuring 31.89 Sq. Mirsin Block- G, Pocket -20, Sachor-T,
Borrower),Deepak Ansal & Sons 0176143 (Rupees One Lakh Ninetéen Thousand Siluated in the layout plan of Riohin, Residential Scheme, Deli 110085 with all common

ameanities under sale dead. Boundaries: East-Plol no. 8, West - Plal no. 50, Morth —Plal
Wi 7, Bouth - Open

(Rupess Exghly Two Thousand One
Hundred Fifty Sevan Only) I due and
payable under the loan account no
TCHINOT20000100318516 by you i.e.

lotaling to Rs. 16,13,130" (Rupees
Sixteen Lakh Thirtzen Thausand One

Hundrad Thirty Only]

Description of the Secured Assets | Immovable Properties /| Mortgaged
Properties:- All Fiecs & Parcels OF Residential Flat no. UGF-03, MIC, Upper Ground
Floor, Without Reof Right, Front Side/Western Partion, having total covered area 380

=5q. Ftoor
khera no

District- Ghaziabad-201102 with all common amenities mentioned in Sale Deed.

3530 Sq. Mirs., stuated at residential piot no B-39 & 40 part, compeasad in
365, Fuby Enclave. Hadbast Village Sadullabad, Pargana & Tehsil-Loni,

Construction & Development Pvt TCHINOT20000100176148 oy you i.e, TCHHLO [Mr. Dhananjay | As on 10022025, an amount of Rs. | 10.02.2025
Ltd {in its Capacity as Co- tataling 1o Rs. 23,37,783 (Rupees 35900010 | Pratap Singh 56,52,007/- (Rupees Fifty Six Lakh Fifty &
Borrower& Mortgagor), Snow white ey Tese AR ety Sedon THEsd 0110245, | (Barrower) & Twa Thousand Seven Only| is due and | 03.02.2025
Cable Network Pt L4d(Co- | |~~~ LV | —_ | Saven Hundreq Eighty Theea Only) | TCHINOS | oy handiyoti | Payable by you under Loan Account No. |
Borrower) , Glorious Properties Pyt Des:rlplmn of the Secured Assets | Imrnmral:lle F’rup-erhesf Mortgaged Fri:lm*rllres - E?EE?,;ED Fabtax Limited TCHHLO3590 00100110245 and an
Ltd (Co-Borrower), Glabal all Piace & Parcels Of: Built up property bearing ne -188, Land area rmeasuring 100 square Through its amount of Rs. 4,99,208/- (Hupees Four
Consullants and Designers Pyt Lid yards, out of Khasra no.58/11, situated in the area of village Hastsal Delhi state Delhi Directors Lakh Ninaty Nine Thousand Two Hundred |
(Co-Borrower), Akash Des colony Known as Mohan Garden, K-1 Block, Uttam Nagar, New Delhi-110052 with all (Co-Borrower) Minaty Thraa Only) is due and payable by |
; ; P common amenities mentioned in Sale Dead, Boundaries: East; Others Plot, West: you under Loan Account Mo, |
gﬂ;ﬁgltﬂs Pt Lg:l E:CQIE%WWEE? Others Piol, North: Rosd 20 feetwide-, South: Gali 20feetwids TCHINO3S9000100110735 i.e. totalling to |
F‘Et Lt;rilgr;c B?nﬁzu?enrjy bl TCHHLO | Mr. Gopal As on 06/02/2025, an amount of 06.02.2025 fﬁiﬂéﬂiﬂﬂﬁfﬁﬁ?j@%ﬁﬁ Iéﬂkh.
7200001 | Prakash Rs. 15,30,073/- (Rupses Fifteen Lakh & Fin - W |
*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation ﬂﬂ?;rﬂﬂ' (Borrower) Thirty Thousand Nine Hurdred Seventy | 01.02.2025 | Description of the Eﬂﬂufrid Assatsn.:::mmwable Prqplerties | Mortgaged Properties:-
However, since the borrowers / Morigagors / Legal Heirs and Legal Representatives mentioned hereinabove have failed to repay the TeHiNoT | & Mrs. Vineeta uﬂﬁﬂﬁimﬁlfﬁuﬁtﬂw you ?IILLTlﬁjﬁs:ﬁ;ﬁgrﬁgﬁh EZT'_” 5 'g:'_ﬁhif:id;wfmgg‘:fgﬁm JEEE'I ﬁéﬁ'f”gg
amounts due, notice is hereby given to the borrowers [ Mortgagors / Legal Heirs and Legal Representatives mentioned hereinabove in 2000010 Davi im, (familiar as Ankur Apartments), Colony known as Paschim Viar, Delhi - 110063
particular and fo the public in general that the Authonised Officer/s of HDFC has taken Physical possession mentioned at serial no. from 0318516 |(Co-Borrower) | 100316303 and an amount of Rs. 82,157/~ it all Commo i arscities rientio ned in 3 1ks Desd, ' '

*with further interas!, additional Interest at the rate as mare particularly stated n
respective Demand Notices daled menhtoned abowe, incidental expenses, costs,
charges etc incurred Hll the date of payment andfor realization. [fthe said Oblsgor(s) shall
fall 1o make payment 1o TCHFL as aforesaid, then TCHFL shall proceed against the
above Secured Asset{s)! Immovable Property(ies) under Section 13{4) of the said Act
and the applicable Rules entirely ak the nsk of the said Obligor{sLegsl Hewr{s) Legal
Reprasentative(s) as lo the costs and conssquences,
The said Obligors)/Legal Heir{sNLegal Representativels) ane prohsbited under the said
Act to transfar the aforesaid Secured Assatis)immovable Proparty(ies), whethar by
way of sale, lease or othersise without the pricr writen consent of TCHFL. Any person
who contravenes or abels contravention of the provisions of the Act or Rules made
thereunder shall be lEable for imprisonment andior panalty as provided undar the Act,

; . Authonsed Officer Boundaries of plot: East : Residential vacant plot, Rasta 15 FI Wide, West: Rasta 167t | DATE - 18-02-2025 Sd’- Authorisad Officer
Regd. Office: HOFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013 wide. North: Rasta 20 Flwide, South: Residenlial vacant Plot no 41 PLACE - DELHI } cor TATA CAPITAL HOUSING FINANCE LIMITED
0 © %0 © financialexp.epaptiny, @@ @ New Delh o0 ©
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ferdter anfiaat & wfafaervor wel gafdmior aen wfawfa fea werdw stffem,
2002 Wt 9T 13(2) o q&d Gol
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